NATIONAL COMPANY LAW TRIBUNAL
MUMBAI BENCH, MUMBAI

T.C.P No. 269/(MAH)/2017
: Present: SHRI B.S.V. PRAKASH KUMAR
coREE MEMBER (J)

SHRI V. NALLASENAPATHY
MEMBER (T)

ATTENDENCE-CUM-ORDER SHEET OF THE HEARING OF MUMBAI BENCH OF
THE NATIONAL COMPANY LAW TRIBUNAL ON 11. 07.2017

NAME OF THE PARTIES: Leuchtstoffwerk (India) Pvt.Ltd.

V/s.
Saphire Life Sciences Pvt.Ltd.

SECTION OF THE COMPANIES ACT: I & BP Code 2016.
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For having the Petitioner Counsel shown that service of notice of today’s date
of upon the Corporate Debtor has been effected, list this matter on 18.7.2017 for filing
proof of service along with Affidavit.

The Petitioner Counsel has requested that the Petitioner is not able to file
Certificate from the Financial Institutions, for the Bank has not been providing it
despite the request has been made to it.

In view of the submissions, the Petitioner is hereby directed to obtain
Certificate from the Bank stating that the Banks are under obligation to provide
Certificate as mentioned u/s.9(3)(c) of Insolvency & Bankruptcy Code, 2016.

List this matter for filing Affidavit as well as Certificate from the Bank on
18.7.2017.
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V. NALLASENAPATHY B.S.V. PRAKASH KUMAR
Member (Technical) Member (Judicial)
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